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1. The present writ petition has been filed by the petitioner inter-alia with 

the prayer to direct the respondent No.4 to make a correction in the 

revenue map of Araji No.2454 and 2461 as per order passed by the 

respondent no.3 dated 14.05.2025 in Case No.342 of 2025 (Ram Dular vs. 

Ravi Shankar and others), under Section 30 of U.P. Revenue Code, 2006 

within stipulated period.  

2. It is argued that though in this regard representation has been made by 

the petitioner but till date no decision has been taken on the same, hence 

the present writ petition.

3. In the facts and circumstances of the case, the present writ petition is 

disposed of finally permitting the petitioner to move a fresh 

representation ventilating all his grievances before the respondent No.4 

namely Tehsildar, Tehsil Soraon, District Prayagraj within a period of 

four weeks from today along-with certified copy of this order. In case 

any such representation is filed by the petitioner before the respondent 

no.4 within the time indicated hereinabove, he is directed to do the 

needful in the matter as per procedure prescribed in law most 

expeditiously and preferably within a period of six weeks from the date of 

filing of such representation by the petitioner before him.

February 17, 2026
Swati

Versus

Counsel for Petitioner(s) : Prem Shankar Mishra
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Ram Dular
.....Petitioner(s)

State Of U.P. And 7 Others
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